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[MADAM SPEAKER in the Chair]
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OBITUARY REFERENCES

MADAM SPEAKER: Hon. Members, I have to inform the House of the sad
demise of Shri S.M. Lal Jan Basha who was a member of Tenth Lok Sabha
representing the Guntur Parliamentary Constituency of Andhra Pradesh. He also
served as member of Rajya Sabha from 2002 to 2008.

Shri Basha served as the Chairman of Joint Parliamentary Committee on
Wakf and was also a member of Committee on Transport and Tourism.

Shri S.M. Lal Jan Basha passed away in a road accident at Narketpally in
Nalgonda district of Andhra Pradesh on 15 August, 2013 at the age of 57.

We deeply mourn the loss of Shri Basha and convey our condolences to the
bereaved family.

Hon. Members, a number of persons were killed and several others
grievously injured when Patna bound Rajya Rani Express ran over some pilgrims
at Dhamara railway station in Khagaria district of Bihar on 19 August, 2013.

The House expresses its profound sorrow on this tragic incident and
conveys its condolences to the families and wishes the injured a speedy recovery.

The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.

11.02 hrs.

The Members then stood in silence for a short while.

... (Interruptions)
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11.03 hrs
At this stage, Shri A.K.S. Vijayan, Shri C. Sivasami, Shrimati Susmita Bauri and

some other hon. Members came and stood on the floor near the Table.

... (Interruptions)

11.03 ¥4 hrs

PAPERS LAID ON THE TABLE

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): On
behalf of Shri G.K. Vasan, I beg to lay on the Table a copy of the Memorandum of
Understanding (Hindi and English versions) between the Ennore Port Limited and
the Ministry of Shipping for the year 2013-2014.

(Placed in Library, See No. LT 9391/15/13)

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): Ibeg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
National Tiger Conservation Authority, New Delhi, for the year
2011-2012, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Tiger Conservation
Authority, New Delhi, for the year 2011-2012.

(2) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 9392/15/13)
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(3) (i) A copy of the Annual Report (Hindi and English versions) of the
Central Pollution Control Board, Delhi, for the year 2011-2012,
alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Pollution Control Board,
Delhi, for the year 2011-2012.
(4) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.

(Placed in Library, See No. LT 9393/15/13)

(5) A copy of the Notification Nos. S.0. 2287(E) and S.O. 2288(E) (Hindi and
English versions) published in Gazette of India dated 26™ July, 2013, making
certain amendments in Notification No. S.O. 1174(E) dated 18" July, 2007, under
Sections 12 & 13 of the Environment (Protection) Act, 1986.

(Placed in Library, See No. LT 9394/15/13)

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(SHRI JITENDRA SINGH): I beg to lay on the Table:-
(1) A copy of the Memorandum of Understanding (Hindi and English versions)
between the Bharat Dynamics Limited and the Department of Defence Production,
Ministry of Defence, for the year 2013-2014.

(Placed in Library, See No. LT 9395/15/13)

(2) (1) A copy of the Annual Report (Hindi and English versions) of the
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Sports Authority of India, New Delhi, for the year 2010-2011,
alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Sports Authority of India, New
Delhi, for the year 2010-2011.
(3) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (2) above.
(Placed in Library, See No. LT 9396/15/13)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): I beg to lay on the Table a copy of the
Report (Hindi and English versions) of Justice Usha Mehra (Retd.) Commission of
Inquiry set up to enquire into various aspects of the incident of rape dated 16"
December, 2012 to identify the lapse on the part of police, any authority or the
person and also to give suggestions to improve the safety and security of women
and Action Taken Report thereon issued under sub-section (4) of Section 3 of the
Commissions of Inquiry Act, 1952.

(Placed in Library, See No. LT 9397/15/13)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): I beg to lay on the Table:-

(1)

2)

3)

A copy of the Notification No. G.S.R. 489(E) (Hindi and English
versions) published in Gazette of India dated 17" July, 2013, amending
Rubber Board (General Provident Fund) Rules, 1966 under sub-section
(2) of Section 25 of the Rubber Act, 1947.

(Placed in Library, See No. LT 9398/15/13)

(i) A copy of the Annual Report (Hindi and English versions) of the
National Productivity Council, New Delhi, for the year 2011-2012,
alongwith Audited Accounts.

(1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Productivity Council,
New Delhi, for the year 2011-2012.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (3) above.

(Placed in Library, See No. LT 9399/15/13)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI SARVEY SATYANARAYANA): I beg to lay on the

Table a copy each of the following Notifications (Hindi and English versions)

under Section 10 of the National Highways Act, 1956:-

(1)

(ii)

(iii)

(iv)

)

(vi)

S.0. 2077(E) published in Gazette of India dated 7" September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 30 (Patna-
Buxar Section) in the State of Bihar.

S.0. 2949(E) published in Gazette of India dated 19™ December,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 34 (Barasat to
Berhampore Section) in the State of West Bengal.

S.0. 2560(E) published in Gazette of India dated 11™ November,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 31D in the
State of West Bengal.

S.0. 1891(E) published in Gazette of India dated 17" August, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 31D (including construction
of bypasses) in the State of West Bengal.

S.0. 266(E) published in Gazette of India dated 13 February, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 34 in the State of Bihar.

S.0. 216(E) published in Gazette of India dated 21% January, 2013,
regarding acquisition of land for building, maintenance, management
and operation of National Highway Nos. 23 & 78 in the State of
Jharkhand.
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(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

14

S.0. 1009(E) published in Gazette of India dated 3 May, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 31 (Khagaria-Purnea
Section) in the State of Bihar.

S.0. 2637(E) published in Gazette of India dated 30™ October, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 34 (Farakka-Raiganj
Section) in the State of West Bengal.

S.0. 1166(E) published in Gazette of India dated 231 May, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 32 in the State of Jharkhand.
S.0. 2081(E) published in Gazette of India dated 7" September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 31
(Bakhtiyarpur-Khagaria Section) in the State of Bihar.

S.0. 1653(E) published in Gazette of India dated 20" July, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 31 in the State of Bihar.

S.0. 2180(E) published in Gazette of India dated 14™ September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 30 in the State
of Bihar.

S.0. 215(E) published in Gazette of India dated 21% January, 2013,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 82 (Gaya-Hisua-Rajgir-
Biharsharif Section) in the State of Bihar.
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(xiv)

(xv)

(xv1)

(xvii)
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S.0. 1912(E) published in Gazette of India dated 21* August, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 30 (Patna-Bakhtiyarpur
Section) in the State of Bihar.

S.0. 2266(E) published in Gazette of India dated 20™ September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 31D in the
State of West Bengal.

S.0. 639(E) published in Gazette of India dated 29" March, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 83 (Patna-Gaya-Dobhi
Section) in the State of Bihar.

S.0. 1286(E) published in Gazette of India dated 5™ June, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 33 (Barhi-Hazaribag
Section) in the State of Jharkhand.

(xviii) S.0. 2285(E) published in Gazette of India dated 30™ September,

(xix)

(xx)

2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 2 (Barwa
Adda-Barakar Section) in the State of Jharkhand.

S.0. 2182(E) published in Gazette of India dated 14™ September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 30 in the State
of Bihar.

S.0. 2566(E) published in Gazette of India dated 11™ November,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 30 (Patna-

Buxar Section) in the State of Bihar.
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(xx1)
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S.0. 2643(E) published in Gazette of India dated 25™ November,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 31D in the

State of West Bengal.

(xxii) S.0. 1346(E) published in Gazette of India dated 15" June, 2012,

regarding acquisition of land for building, maintenance, management

and operation of National Highway No. 6 in the State of Jharkhand.

(xxiii) S.0. 2646(E) published in Gazette of India dated 25" November,

2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 33 (Hazaribag-

Ranchi Section) in the State of Jharkhand.

(xxiv) S.0. 2265(E) published in Gazette of India dated 20™ September,

(xxv)

2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 77
(Muzaffarpur-Sonbarsa Section) in the State of Bihar.

S.0. 2183(E) published in Gazette of India dated 14™ September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 30 in the State

of Bihar.

(xxvi) S.0. 2181(E) published in Gazette of India dated 14™ September,

(xxvii)

2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 30 in the State
of Bihar.

S.0. 143(E) published in Gazette of India dated 14" January, 2013,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 30 (Patna-Buxar Section) in

the State of Bihar.
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xxviii) S.0. 135(E) published in Gazette of India dated 14™ Janua , 2013,
( ) p ry

regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 33 (Rargaon-Jamshedpur
Section) in the State of Jharkhand.

(xxix) S.0. 156(E) published in Gazette of India dated 14™ January, 2013,

regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 2 (Aurangabad-Barwa Adda
Section) in the State of Bihar.

(xxx) S.0. 2964(E) published in Gazette of India dated 19" December,

2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 31

(Bakhtiarpur-Mokama Section) in the State of Bihar.

(xxxi) S.0. 3060(E) published in Gazette of India dated 28" December,

(xxxii)

2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 31D (including
construction of bypasses) in the State of West Bengal.
S.0. 2578(E) published in Gazette of India dated 29" October, 2012,
authorising the Land Reform Deputy Collector, Aurangabad, as the
competent authority to acquire land for building, maintenance,
management and operation of National Highway No. 2 in the State
of Bihar.

(Placed in Library, See No. LT 9400/15/13)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.M. S. NATCHIAPPAN): I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Quality Council of India, New Delhi, for the year 2011-2012,
alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Quality Council of India, New
Delhi, for the year 2011-2012.

(2) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 9401/15/13)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JESUDASU SEELAM): I beg to lay on the Table a copy of the Baggage
(Second Amendment) Rules, 2013 (Hindi and English versions) published in
Notification No. 84/2013-Cus.,(N.T.) in Gazette of India dated 19™ August, 2013
under Section 159 of the Customs Act, 1962, together with an explanatory

memorandum.

(Placed in Library, See No. LT 9402/15/13)

... (Interruptions)
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MESSAGES FROM RAJYA SABHA

AND BILLS AS PASSED BY RAJYA SABHA"

SECRETARY-GENERAL: Madam Speaker, I have to report following messages

received from the Secretary-General of Rajya Sabha:-

(@)

(i)

(iii)

"In accordance with the provisions of rule 111 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to enclose a copy of the Registration of Births and
Deaths (Amendment) Bill, 2013 which has been passed by the
Rajya Sabha at its sitting held on the 13 ™ August, 2013"

"In accordance with the provisions of rule 111 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to enclose a copy of the Citizenship (Amendment)
Bill, 2013 which has been passed by the Rajya Sabha at its
sitting held on the 13™ August, 2013"

"In accordance with the provisions of rule 111 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to enclose a copy of the National Waterway
(Lakhipur-Bhanga Stretch of the Barak River) Bill, 2013
which has been passed by the Rajya Sabha at its sitting held on
the 14™ August, 2013"

2. Madam Speaker, I lay on the Table the Registration of Births and Deaths
(Amendment) Bill, 2013, the Citizenship (Amendment) Bill, 2013, as passed by
Rajya Sabha on the 13 August, 2013, and the National Waterway (Lakhipur-
Bhanga Stretch of the Barak River) Bill, 2013, as passed by Rajya Sabha on the
14™ August, 2013."

... (Interruptions)

* Laid on the Table.
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11.05 hrs.
COMMITTEE ON PETITIONS
28th and 29th Reports

SHRI ANANT GANGARAM GEETE (RAIGAD): I beg to present the following

Reports (Hindi and English versions) of the Committee on Petitions:-

(1)  Twenty-eighth Report on the representation received from Dr. G. John and
forwarded by Shri Joseph Toppo, MP, Lok Sabha and other Members of
Parliament alleging : Illegal and unjustifiable termination of his service by
the ONGC Ltd.

(2)  Twenty-ninth Report on the representation received from Shri Bhagwan
Singh Kushwaha, Village-Chandpur, Post Sarani Kheda, District Dholpur,
Rajasthan countersigned by Shri Khiladi Lal Bairwa, MP, Lok Sabha
regarding: Provision of electricity, drinking water and irrigation facilities to

the people living across the Chambal Region.

... (Interruptions)

11.05 % hrs.

COMMITTEE ON MEMBERS OF PARLIAMENT LOCAL AREA
DEVELOPMENT SCHEME (LOK SABHA)
12th Report
SHRI A.K.S. VIJAYAN (NAGAPATTINAM): I beg to present the Twelfth
Report (Hindi and English versions) of the Committee on MPLADS regarding
Action taken by the Government on the recommendations contained in the Ninth

Report of the Committee on the subject "Procedures on provision of MPLADS

funds for Natural Calamities".

... (Interruptions)
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11.06 hrs

STATEMENTS BY MINISTERS
(i) Incident of major fire onboard Indian Navy submarine INS
Sindhurakshak

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): Madam, there was an
unfortunate incident of explosions and fire onboard Indian Navy Submarine INS
Sindhurakshak in the intervening night of 13 / 14 August 2013. At the time of
incident, the submarine was berthed at the Naval Dockyard, Mumbai.
(Interruptions) 1 visited the site on 14 August 2013, accompanied by the Chief
Minister of Maharashtra, to get a first-hand account of the situation, where I was
briefed by the Chief of the Naval Staff. ... (Interruptions)

Initial assessments indicate that an internal explosion occurred in the
forward compartment of the submarine, where ordnance was stowed, resulting in
further near-simultaneous explosions, and major fire onboard INS Sindhurakshak.
... (Interruptions) Fire tenders from the Naval Dockyard as well as Mumbai Fire
Brigade were pressed into action and the fire was brought under control. However,
INS Sindhurakshak was observed to be slowly submerging, due to damage
sustained during the fire and explosions onboard. ... (Interruptions) A minor fire
was also observed on the upper casing of INS Sindhughosh, which was berthed
alongside INS Sindhurakshak which was brought under control, and she and other
ships in vicinity were moved away from INS Sindhurakshak to safe locations. ...
(Interruptions)

18 naval duty personnel, comprising 03 officers and 15 sailors, were inside
the submarine at the time of the incident. As the explosion and resultant damage
were near instantaneous, these personnel could not evacuate. ... (Inferruptions)

Although full details are yet to emerge, the rapidity and intensity of the explosion
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and the resultant damage sustained by the submarine indicate that the personnel
would not have survived.

The submarine is presently resting on the bottom, and is partially
submerged next to the jetty where the incident took place. Diving operations by
the Indian Navy are in progress round the clock to attempt search for the
personnel, assess the damage and also attempt to arrest leakages and ensure
dewatering. ... (Interruptions) Naval Divers have been able to enter the
submarine. They could access only some parts of the submarine due to heavy
damage and flooding of compartments, with obstructions from debris and
structural distortions. ... (Interruptions) Efforts have been made to de-water the
flooded compartments using high-capacity pumps. However, there has been no
discernible change in the water level inside the submarine, indicating likelihood of
ingress of water through openings due to structural damage. Further efforts have
been made to identify possible areas of water ingress by inserting high pressure
air. ... (Interruptions) These have indicated breach of Watertight integrity in the
forward portion of the submarine hull. Globally renowned professional salvage
agencies have been approached, and they are undertaking the survey for salvage
operations. There is also an offer of help from Russia, where the refit and upgrade
had been undertaken. ... (Interruptions)

MADAM SPEAKER: Hon. Minister, please lay it on the Table.

... (Interruptions)
SHRI A.K. ANTONY : Madam, with your permission, I lay rest of my Statement
on the Table of the House... (Interruptions)

R * Preliminary investigations indicate that the explosion was due to the
possible ignition of armament. The cause of ignition is however yet to be
established. Visual and forensic examination would throw more light into the

possible cause of ignition. This will be possible only after the submarine is afloat

...... * This part of the speech laid on the Table.
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and dewatered. A Board of Inquiry with all relevant specialists has been
constituted to investigate the likely causes of the accident at the earliest.

In addition extensive checks on weapon related safety systems and audit of
Standard Operating Procedures on all operational submarines of the Indian Navy
have been ordered.

We are deeply saddened by the incident and the resultant loss of lives. I
would like to assure that all support, assistance and counselling will be provided to
the families of the 18 naval personnel. A special family cell has been formed at
Western Naval Command in Mumbai for this purpose. We convey our deepest
condolences to the families of the Indian Navy personnel who have made the
supreme sacrifice in the line of-duty. *......*

(Placed in Library, See No. LT 9403/15/13)
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11.06 % hrs.

(ii)Incident occurred at Dhamara Ghat railway station in East Central
railway resulting in loss of human lives and injuries

THE MINISTER OF RAILWAYS (SHRI MALLIKARJUN KHARGE): Madam,
I beg to lay the Statement on the Table of the House.

Speaker Madam, with profound grief, I am pained to apprise the House
regarding an unfortunate incident that occurred yesterday at Dhamara Ghat
Railway Station between Saharsa and Khagaria in Samastipur Division over East
Central Railway in the state of Bihar wherein some persons died and others
sustained injuries due to run over by the train.

It is informed that yesterday at about 08:33 hrs., Train No: 55533 Up
Madhepura-Samastipur Passenger and at 08:48 hrs., Train No: 55566 Dn
Samastipur-Madhepura Passenger reached Dhamara Ghat Railway station. Both
these trains were stopped to give precedence to Train No: 12567 Rajyarani
Express. Some passengers got down from the above trains, on non-platform side.
In the meantime at about 08.50 hrs, Train No: 12567 Rajyarani Express was
passing through Dhamara Ghat Railway Station. The Loco Pilot after passing
Home signal, which was on a curvature, saw some persons standing on the track
and applied emergency brakes. However, by the time train stopped, some persons
got run over. As per the last information, 28 persons got run over and lost their
lives and 8 were injured.

After the incident, the mob at Dhamara Ghat got agitated. They burnt few
coaches of Rajyarani express. Medical Relief train left from Barauni at 09.55 hrs
for the site. DRM/Samastipur along with his team of doctors and officers started
from Samastipur at 10.50 hrs and have reached the site. General Manager / E.C.
Railway with officers has also left from Patna for the site. I have spoken to the

Minister of Civil Aviation to issue directions to Commissioner of Railway Safety

* Laid on the Table and also Placed in Library, See No. LT 9404/15/13.
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to enquire into the matter. I have also requested the Chief Minister of Bihar to
maintain law and order and take necessary steps for facilitating normal train
operations.

On humanitarian grounds an ex-gratia amount of Rs. 5 lakhs for those who
lost their lives and Rs. 1 lakh for those grievously injured has been announced.

On behalf of the Railways and myself, I express deep condolence to the
bereaved families and also express sincere sympathy to the injured. I trust the

House will join me in extending heartfelt condolence to the bereaved families.
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11.07 hrs.

(iii) Status of implementation of the recommendations contained in the 46™
Report (2011-12) and 62" Report (2012-13) of the Standing Committee on
Finance on Demands for Grants pertaining to the Ministry of Planning”
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): I beg to lay on the Table of the House the following
Statement on the status of implementation of recommendations contained in the
following two reports of the Standing Committee on Finance (15 Lok Sabha) in
pursuance of the direction 73 A of the hon. Speaker, Lok Sabha.
1. Forty sixth Report of the Standing Committee on Finance on Demands
for Grants (2011- 12) of the Ministry of Planning
(Placed in Library, See No. LT 9405/15/13)
2. Sixty-Second Report of the Standing Committee on Finance on Demands
for Grants (2012-13) of the Ministry of Planning.
(Placed in Library, See No. LT 9406/15/13)

The Forty Sixth Report of the Standing Committee on Finance (15th Lok
Sabha) relates to the examination of Demands for Grants of Ministry of Planning
for the year 2011-12 was presented to Lok Sabha/laid on the Table of the Rajya
Sabha on 22-12-2011.

The Sixty Second Report of the Standing Committee on Finance (15th Lok
Sabha) relates to the examination of Demands for Grants of Ministry of Planning
for the year 2012-13 was presented to Lok Sabha/laid on the Table of Rajya Sabha
on 06-12-2012.

Action Taken Statement on the recommendations/observations contained in
the Thirteenth Report of the Committee had been sent by Ministry of Planning to

the Standing Committee on Finance on 21-3-2011.

* Laid on the Table.
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The present status of implementation of the various recommendations made
by the Committee as indicated in the Annexure-I and Anexure-II to my Statement
is laid on the Table of the House. I would not like to take the valuable time of the
House to read out all the contents of this Annexure. I would request that this may

be considered as read.

... (Interruptions)
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11.08 hrs.
ELECTION TO COMMITTEE
Employees’ State Insurance Corporation

319 SR AorTR FA (sft ofter I oivem):  aremen Sft, # wR<G HRAT § -

“ 5 HHart I 91 e (@) e, 1950 @ W 2@ & Y ufed
FHHAN AT AT AMAFRH, 1948 BT ORT 4 HI YR (TH) & STIART H,
T 99T & 9o, U AT O S 6 sree ey © Sad e & ey
U] MR SHD ST 917 TV Al & 1eefiq, dwHary Iog 97
P TR ® W9 H BRI B B [0 301 H | o 9ey Hatfad &y |7

MADAM SPEAKER: The question is:

“That in pursuance of sub-section (i) of section 4 of the Employees’
State Insurance Act, 1948, read with rule 2A of the Employees’ State
Insurance (Central) Rules, 1950, the members of this House do
proceed to elect, in such manner as the Speaker may direct, two
members from amongst themselves to serve as members of the
Employees’ State Insurance Corporation, subject to the other
provisions of the said Act and the rules made thereunder.”

The motion was adopted.

... (Interruptions)
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11.09 hrs
GOVERNMENT BILLS - INTRODUCED

(i)Rajiv Gandhi National Aviation University Bill, 2013"

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): On behalf of Shri Ajit Singh, [ beg to move for leave
to introduce a Bill to establish and incorporate a national aviation University to
facilitate and promote aviation studies and research to achieve excellence in areas
of aviation management, policy, science and technology, aviation environment,
training in governing fields of safety and security regulations on aviation and other
related fields to produce quality human resources to cater to the needs of the
aviation sector and to provide for matters connected therewith or incidental

thereto. ... (InterruptionS)E

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to establish and
incorporate a national aviation University to facilitate and promote
aviation studies and research to achieve excellence in areas of
aviation management, policy, science and technology, aviation
environment, training in governing fields of safety and security
regulations on aviation and other related fields to produce quality
human resources to cater to the needs of the aviation sector and to
provide for matters connected therewith or incidental thereto.”

The motion was adopted.
SHRI K.C. VENUGOPAL: Madam, I introduce** the Bill.

... (Interruptions)

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 20.08.2013.
** Introduced with the recommendation of the President.
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11.10 hrs.
(ii) Civil Aviation Authority of India Bill, 2013 *

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): Madam, on behalf of Shri Ajit Singh, I beg to move
for leave to introduce a Bill to provide for constitution of a Civil Aviation
Authority for administration and regulation of civil aviation safety, for the better
management of civil aviation safety oversight over air transport service operators,
air service navigation operators and operators of other civil aviation facilities,
matters relating to impact of financial stress on safety operations, consumer
protection and environment regulations in civil aviation sector and for proper
implementation of the provisions of the Aircraft Act, 1934 and the rules made
thereunder and for matters connected therewith or incidental thereto.

(Interruptions)

MADAM SPEAKER: Motion moved:

“That leave be granted to introduce a Bill to provide for constitution
of a Civil Aviation Authority for administration and regulation of
civil aviation safety, for the better management of civil aviation
safety oversight over air transport service operators, air service
navigation operators and operators of other civil aviation facilities,
matters relating to impact of financial stress on safety operations,
consumer protection and environment regulations in civil aviation
sector and for proper implementation of the provisions of the
Aircraft Act, 1934 and the rules made thereunder and for matters
connected therewith or incidental thereto.”

... (Interruptions)

MADAM SPEAKER: Prof. Saugata Roy.

... (Interruptions)
PROF. SAUGATA ROY (DUM DUM): Madam, I oppose the introduction of the
Bill as it will create a top heavy bureaucratic machinery. The present DGCA could

look after the provisions of safety. This Bill is not necessary at all. This will lead

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 20.08.2013.
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to privatization, which is what the Government of India is doing. Hence, this Bill
should not be moved. ... (Interruptions)

SHRI K.C. VENUGOPAL: The DGCA has limited powers. The ICAO
Convention, the Standing Committee on Tourism and Transport and also a lot of
Aircraft Accident Inquiry Committees have recommended the need for setting up
a Civil Aviation Authority. Therefore, the Government has decided to introduce

this Bill. Hence, the objection cannot be sustained. ... (Interruptions)

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for constitution
of a Civil Aviation Authority for administration and regulation of
civil aviation safety, for the better management of civil aviation
safety oversight over air transport service operators, air service
navigation operators and operators of other civil aviation facilities,
matters relating to impact of financial stress on safety operations,
consumer protection and environment regulations in civil aviation
sector and for proper implementation of the provisions of the
Aircraft Act, 1934 and the rules made thereunder and for matters
connected therewith or incidental thereto.”

The motion was adopted.

SHRI K.C. VENUGOPAL: Madam, I introduce*" the Bill.

... (Interruptions)

* Introduced with the recommendation of the President.
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11.12 hrs.
(iii) Indira Gandhi National University for
Women Bill, 2013 *

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.
PALLAM RAIJU): Madam, I beg to move for leave to introduce a Bill to establish
and incorporate a University in the State of Uttar Pradesh to provide for avenues
of higher education and research facilities to the women in India and for matters

connected therewith or incidental thereto. ... (Interruptions)

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to establish and
incorporate a University in the State of Uttar Pradesh to provide for
avenues of higher education and research facilities to the women in
India and for matters connected therewith or incidental thereto.”

The motion was adopted.
SHRI M.M. PALLAM RAJU: Madam, I introduce the Bill.

... (Interruptions)
MADAM SPEAKER: The House is adjourned to meet again at 11.30 A.M.

11.13 hrs

The Lok Sabha then adjourned till Thirty Minutes past
Eleven of the CIOCk'E

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 20.08.2013.
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11.30hrs
The Lok Sabha re-assembled at Thirty Minutes past Eleven of the Clock.
(Madam Speaker in the Chair)

SUBMISSION BY MEMBERS
Re: Reported loss of files relating to allocation of coal blocks

11.30 %> hrs
At this stage, Shri M. Anandan, Shri K. Narayan Rao and some other hon.
Members came and stood on the floor near the Table.
... (Interruptions)
A WRIGAT & 3MUBT JAATGI | T 98 Y|

... (cgaygm™)

st ger @t (fafeem): sreger Sft, Bigell i 3ffded &1 A/el 9gd fodi & <=l |

gl..(FagM) 3R & IR TP TIT A DR I8 HHAT AF IHRSR AT ST 2 ... (aer)
fUoell IR 9 I8 AW F@ | AT Al YA DIC & AHT S DE TAT AT oA, IGH S
RUTE AGIems 7 wisdl B ofl, IW RUIC 4., (JQEM) BRAGA B B AR BIA HA TR
S 3R BT 3 BT SHH SWINBT <A1 TTl... (Fag) 3R 3fq TI1 AT A AR 2
P @ilh & JATEe A WA BIgel A B g ol...(FaYM) 3feet S, I8 GIH PIC b
Teh 3SR AX UTH 6 IR Pl & O § qgepy AT drec] g 3R Sl aR gl &l ol gi

PIC 9 6 MK 2013 BT Hal:

“We have made it clear earlier and we reiterate today that any
information that may be required and official files and records that
may be found necessary for the inquiry/investigation by the CBI
shall be supplied to them without any delay by the concerned
person.”
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T8 G DI 1 31X 2 A dIc 7 (75w 3 2 5 Ddfiens o1 9 IR AifhlRrra
RETS, T IR Bl AT AT R I/ IT 91 d+s T4 W el & AR I8 <
T B 2?7 ...(FIYE) 98 WA I B W HAl Sl (aeE) S bR fQur & #H

g ... (@may™) 3R I8 91 W g HA 7 WHRI| 27 FRA 2012 HI yard #AT S WA #

JMU 3R 3MYHT FIfd B qlet:

“I seek your indulgence to depart from this established procedure
because of the nature of the allegations that are being made and
because I was holding the charge of Coal Minister for a part of the
time covered by the Report. I want to assure hon. Members that as
the Minister in charge, I take full responsibility for the decisions of
the Ministry.”

Tg 9 W UG A SN 7 S 9eT @ WY W WS B} IMUSG! AT F FHE
oftl...(egaem) safery # aus Aedw A el dredl g [P 317 ARBR DI Fala o & i
T HA 39 FeT H MY 3R A BRI B ISl byl TG g &7...(FqUH) D A9 g
2?7 39b TN ¥ TeT Pl IR HY| Fed Bl fqay § of IR gaW b 147 B oA
TRAIDH &,...(auH) 3R & Bisd § By 7 Dy HIUG DI g9 A 399 AMMAA
gl..(xagM) a1 g THd g8 ol (FaEr) o fie= o W g, a1 Wiz 9 g8
1. (@@um) saferg # Ry ArEdl g g¥ e MU HRETU] ATl ... () A DR
®I FERE WX A, ¥T A IR B SRARA & 915 IS Y 2| H I e wren adm
DI YUHMAT <l g ... (FagM) 3R 30D A1 & ST I8 Y DRl § [P I8 Jar HAl Bl
e H AR I8 dadey faerar &1 &1 B [ Bigel U TIq gg? ... (FUM) DU A BIgal
g AT SR B Teb AT ATYMN? §HD aR H B ATERIA A1 ... (Fa8m)
3rezier HRIET : S EAT WRIST gRT Sol T vy & A1y s Yo $AR &R st Iors
3raTel 1 A1 TAIRIGE fapar i gl
THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): Madam, the Minister

of Coal will make a Statement in this regard. ... Eerruptions)
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it foer = area (@vTfsan): oeuy wRea, WY WG 89 & faid Gatsar ol # gHEw
I W el (&1d 19 3N, 2013 I Jag ¢ A3 qol AR TaRIHA ¢ 1 AN Dl
Fad e, i 37 afdadl & 9 &1 T8 iR 9 24 A 919 8 ... (F9gH) 39
T & ST G Nl & Jodl Ta & S A e, fidn o | W gnd @ W
I I URTHT R I IRUATA of O & HA H SAd! UG B G, Sl qadi bl g A
[fRTfera el 1. (@agr) dfe I8 Uh gue "edl g iR Yol o Hq3 Sl g1 A o
B S UM o7 2 o, 98 B a1 b1 [Av 21 I ARBR W ANRIIY FRA F U8l 50D
fou St B 8, SWH! S BRIg SMY| BH Xl Io¥ WAl & A B el B g2 (FaEm)
Y I8 guedl o A g8 3R a8l SRl WM AR & A Yd gRI WHR AHAR 3R
YEHAR & [T DI Mg AT oY, S dREH o1 o B g1 36 o sigrq prame dfeR 4
TS &R & Y S & 1. (FagM) fe I8 dfer [ a1 & sl v iR s@afRe 8 3R
& S BT PIs AT 8l gl ¥l T3 o A SIRDR 34T ¥l g W TABR HfSR I oA &
SR AR § O & P H & AN Bl g B g 3R BB AN Gk B M| BAR AT B
g HA4, Al A $AR 7 IS Jadb URAR BT Al RI BUY JIMES & Dbl =T Bl 2l
YT HAT S A e IRAR BT Ui AR 39U o DI AN DY 8, Sl A gl .. (@Er)
SAIY B I &Y & fob X T2t g1 Oifd &) 5 ¥If3 BT derdpy o o B0
P Sy 3R U gad URAR & U Al Bl ARBN Al &l SY ... (@e) s69e are-
A1 HIAE HR & AW Blee BT AT fHam I1g iR &R weH &1 fAahia ava $e
AR 9T &1 fHTor BT S0 qen 9l digAl B N ¥ wieh™ b Ao fhar wvl 5w
T UR BH ST 3R W AT AU U1S] Bl 3R A HdeT 3R G Ydhe DA ... (Faer)
MADAM SPEAKER: Shri Jagdambika Pal associate himself with Shri Dinesh

Chandra Yadav on the issue.

3t dies PAR (HIewEt): Here, g4 A die ... (Fagm)
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11.37 hrs

At this stage, Shri M. Anandan and some other hon. Members
went back to their seats)

... (Interruptions)
MADAM SPEAKER: Shri Gurudas Dasguptaji, you have to speak on economic
condition.

... (Interruptions)
MADAM SPEAKER: Please go back.

... (Interruptions)
MADAM SPEAKER: Please sit down. All of you sit down.

... (Interruptions)
MADAM SPEAKER: Shri Gurudas Dasguptaji, you have to speak on economic
condition.

... (Interruptions)
SHRI GURUDAS DASGUPTA (GHATAL): Madam, I have given notice for
adjournment of the House and also on increase in the prices. ... (Interruptions)
MADAM SPEAKER: I have given you chance to speak on economic condition.

... (Interruptions)
MADAM SPEAKER: No, you have to speak on economic condition.

... (Interruptions)
SHRI GURUDAS DASGUPTA : I want the issue of economic crisis and also
increase in the price of essential commodities to be discussed in the House and the
Government should spell out how they are doing to contain the prices. ...
(Interruptions)
MADAM SPEAKER: Shri Shivkumar Udasi, Shri Ramesh Vishwanath Katti and
Shri Rajendra Agrawal associate themselves with Shri Gurudas Dasgupta on this

1ssue.
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DR. M. THAMBIDURAI (KARUR): Madam Speaker, I have already given a
notice for adjournment regarding the issue that India must boycott participating in
the Commonwealth Conference, which is going to take place in Colombo. The
Chief Minister of Tamil Nadu has already written a letter to the hon. Prime
Minister asking him not to participate in the Commonwealth Conference which is
going to take place in Colombo. In this regard, there is a deep sense of outrage
among the Tamils all over the world and especially in Tamil Nadu over the issue
of war crimes and genocide perpetrated against the Sri Lankan Tamils by the Sri
Lankan Army. Canada has already decided not to participate in the
Commonwealth Conference. In the circumstances, if India participates, we will be
again indirectly encouraging the Sri Lankan Government which is not making any
effort to solve the Sri Lankan problem. Therefore, I would request the Indian
Government to accept the suggestion given by the hon. Chief Minister of Tamil
Nadu not to participate in the Commonwealth Conference and boycott it. We want
an assurance from the Central Government in this regard. ESO, I would request
that not only the Prime Minister, no representative should attend the
Commonwealth conference which is going to take place in November......
(Interruptions)
MADAM SPEAKER: Shri P.R. Natarajan, Shri Shivkumar Udasi, Shri Ramesh
Vishwanath Katti associate themselves with Dr. M. Thambidurai on this issue.

... (Interruptions)
SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Madam Speaker, The
Government of Sri Lanka is not a friendly country. ... (Inferruptions) Our
Government says that it is a friendly country whereas Sri Lanka has decided to
violate the bilateral agreement signed between Rajiv Gandhi and Jayawardene. ...
(Interruptions) They are arresting our fishermen within our maritime boundary.
They are not helping the Tamils. They are accused of human rights violations and
genocide. So, we want the Government not to participate in the Commonwealth

Heads of Government Meeting which is to be held in Colombo in the month of
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November. ... (Interruptions) If the Government decides to participate, that is an
insult to the people of Tamil Nadu who are day in and day out suffering in the
hands of the Army and the Navy of Sri Lanka. ... (Interruptions) The lives of our
fishermen are in peril; their livelihood is in peril. In this situation, the Government
of India should boycott attending this conference to be held at Colombo in the

month of November. ..... (Interruptions)

2 diors FUR (ST : HSH, T Teole & Alfed 3 2l ... (r@em)
el ARIGAT ¢ B ATYD! YAIRIGE R & 2

.. (o)
T HESAT : AT IS ST

.. (o)
et wetean ¢ vadl ol e, Sft s aiferg |

.. (o)

it Yacht v g (SoiemEE): reney ARG, oS o¥ &1 onfde AT s+l @R & T8 §
..(x7aEm) 6 T TP SfeR & JPEe 64 WOY BT B AT §l .. () 39 AW TP
R Uigc 19 S/SA B T 2l . (FaUH) "AER, oFR I8 RAfy @ @1 <w # anfde
RO T TS L (FEET) G TS AR SSReald HIedR HH 8 Tl g
..(cgaEm) <= W U VAT fAwHan Bl S & © ... (FaEm) [ wuar wel uge| | BT

AT § &1 &, il {6 32000 I & AT 2| ... (F@e) # M AW Hel {6 TRhR 30

R ¥ I M 3R uiferimie & A | .. (aer)

MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.
11.43 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Shri Jagdambika Pal in the Chair)
... (Interruptions)
12.02 %4 hrs

At this stage, Shri K. Narayan Rao and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)

[ RS ¢ # AT e & 9eRll ¥ Srdid BRAT drEdl § SR o aRs dewdi 4
3rdier AT ATedl € fb 39 Wed Bl U WERI 2 b 39 e H O By 9ad Hed Wi
ST € A1 39 Aed § BIs A9 SURRAT T8l eIl g

.. ()
QUMY ARG ¢ 3R AU §H Fa &1 59 IR W Faleld B @ Qi ol Rer g9
& A H AU RY B B 5 e B I WEM WRERT Bl 99 W | WeT H 984 |
HEAUU BRI €, PUAT S BH AARAT S | AR Hifh 3H [T DI G I8 TRART &
gl

... (cgaygm)
[T AEed : § JASAT § [ A 9eRl & M 377 & 98d 9gd we@yyl vy gl
safely # 39 a9 o I18dl § o MU Hudl Fed DI AARAT HY| MU dld B 9 3
STRIATT|

.. (erET)
MR. CHAIRMAN: I will request you to kindly take your seats. I will give you
time. Let the House be in order. This is my request.Please try to maintain order in
the House.

.. (orET)
[UfT WEET @ H AYDT FHY 1| AT 39 98 9| H =rear g 6w 377 & vy
forr s |
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12.02 hrs

MATTERS UNDER RULE 377"

MR. CHAIRMAN: Hon. Members, the Matters under Rule 377 shall be laid on
the Table of the House. Members who have been permitted to raise matters under
Rule 377 today and are desirous of laying them, may personally hand over slips at
the Table of the House within twenty minutes.

Only those matters shall be treated as laid for which slips have been
received at the Table within the stipulated time. The rest will be treated as lapsed.

... (caagm)
(i) Need to provide pension benefits to the employees of Regional Rural Banks
in the country
SHRI RAJAIAH SIRICILLA (WARANGAL): I would like to draw the attention
of the Government regarding the need to take steps for the provision of pension to
the employees of Regional Rural Banks in the country.

At present, 62 Regional Rural Banks are functioning with Rs. 352 Lakh
crore financial outlay covering. They also provide financial assistance for up-
gradation of skills, training, petty businesses and small scale industries. They are
financing 2.75 crore number of families out of 13.56 crore customers. Out of the
above, Rs. 1.78 crore are related to agriculture production. The Banks are scattered
in the remote places of the country. The employees live in remote areas which is

categorized as bad climate.

* Treated as laid on the Table.
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These banks are accessible to rural mass of the country and providing 75%
of the loans not only to poor but also to average families. If we compare the rural
banks with nationalised banks, the coverage of rural families in rural banks is 85%
with an outlay of 1.45 lakh crore, whereas with the same outlay the nationalised
banks will cover not even 15% families. It is not out of place to mention that the
heavy loans taken by big industrialists are very often written off, whereas in rural
banks, it is 5% NPA.

In view of the above facts, I request the Hon'ble Minister for Finance, to
take necessary steps to extend the Banking pension facilities to the employees

working in rural banks.
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(ii) Need to start proposed daily Express train service from Palani to Chennai
and daily passenger train service from Palani to Tiruchendur in Tamil Nadu

SHRI N.S.V. CHITTHAN (DINDIGUL): During the last Railway Budget two
new trains were announced viz. a daily Express train from Palani to Chennai
and another daily passenger train from Palani to Tiruchendur in Tamil Nadu. They
attract a large number of devotees from all over the country and abroad
throughout the year. At present there is no direct rail connection from Palani to
Chennai and as a result devotees are compelled to travel by Omni bus services
by paying heavy bus fares and it also causes inconvenience to ladies and
children.

Hence, 1 urge upon the Hon'ble Minister of Railway to arrange to start

both the train services without any further delay.
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(iii) Need to curb rampant sand mining in Narayani river in district
Maharajganj in Uttar Pradesh

sit g ade (WERTES, $.9.): SR USY & S9Ue AR A wrefeRal a9 gwm
i el SU WU & IISEl S Bl Al |l UhS Bl Y- fUsel 2-3 a8 H TRl
&1 H fefl= 81 gebT 8 | (SISl aF, UM FHI DeAdqd Ud WISAN A [T g3l © | §9 JAUR
T AUl & &fd BT U A HROT AF GARIET H B @l 9] BT fAY @ 2 | U

ThS &3 H qle] ST Bl Yl Y& DR Tl Yebs H by Y are] Sgw= A Tl Bl R

@ TS BT AN IR gall, FoTs Beleawd ST &l &l § AR Herd 8 el gl I8 IR
TATERY] B e A ST 3R & aRRAfASI Sita-Sigeti & oy HIe! ok 2 |

TR GARTT THHN & FJAR 59 YU B JAEDN RIFT KR F Io¥ T4 bx
DI TG WOl g | IMALIDHAT 39 a1 bl @ [ ST DI S b HeF D AT 7g UD
PEY T Hid W AN DY S BT 91U o I8 Ul Tl 9 b 59 &5 ¥ fhad ubs
ST @1 A B B g1l 7 | Gafa S wHS B a8 Frew e s gihfRed Y fe
S & W g W Gad B A1l Wi W IE AP |

T AN P W GO &7 H [ WM W AdY WU qlef B I R 3fdeiq
R T & AaRAD Hed IO T¢I STt Bl bS] Uhs S Pl Tal §RI AR
&l X8 Held B Al o A |




20.08.2013 44

(iv) Need to provide subsidy on setting up warehouses for agricultural
products in rural areas of the country particularly in Kota Parliamentary
Constituency

At soue faE (Prer): WX E9QT &F el Jida A el H Wre HeRU &1 ARy
3 2 | fHAM & U S B AT SR € 1 ISP WIRS B D {7 qaie I 781
M A fHaEl B T HAA B HH HH AT § BH DG W ST TSl 2§ R S
SOY fhaml BT AN B B | g G 8 [P adHE AR T UHI &F H e HeR0
FHE B oy T R AIoHT T RTaH HSRIE a1 & foy IR &5 Wk W) oS!
JUAE HRA & R THI0T &3 H WrET= WSRO & Bl a9 & oIy Hiedrtsa far o
6 | WX GO a7 § F3 fHae fRad drlt 7 3mivr HSRE M & A a8 7 SR
IB SR # AT HSROT AISHT B ASdd Tl G W 99 WS fHAr O I/ g
3R YT WSRUT AT & oI At Suerer 81 8rMt a1 g9 ST bl BRIR & F T
TEl fhar ST Fahar 2 iR g BRUT F WX GHGT &F HIel H T AT H UM HSRIE
WIS 8l fhd S A |

WEHR A NG T 6 I HeRo AT & faia Fqfad i vd defaa aferst
T AT A SUA HRATs S O IR &3 H Wren WeR &9 9 Ud fhamEi @l
MU S B S TGHI § @ T 3R AU FBIAR 99 IS |
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(v) Need to enforce laws for protection of women from all forms of violence
and also grant unemployment allowance to graduate unemployed mothers

SHRIMATI BOTCHA JHANSI LAKSHMI (VIZIANAGARAM): There are
many civilizations in the world where respect for women and their role in
society are prominent. Vedic society held women in high esteem. The vedic
tradition had high regard for the qualities of women and gave them the honour of
Goddess. There is a Vedic saying, "Where women are worshipped, there the Gods
dwell." In a society, if women are happy, there will be prosperity, but where the
females live in grief, the family will soon perish. The honour towards women
should be maintained today by the preservation of genuine Vedic culture, either in
the country or in the institutions.

However, the official statistics show a declining sex-ratio, health status,
literacy rate, work participation and political participation among women. While
on the other hand, the spread of social evils like dowry deaths, child marriage,
domestic violence, rape, sexual harassment, exploitation of women workers are
rampant in different parts of India. Humiliation, rape, kidnapping, molestation,
dowry death, torture, wife-beating etc. have grown over the years.

I, therefore, strongly urge upon the Government for strict enforcement of
law, for the protection of women and girl child. I would also request the
government to introduce unemployment allowance to graduate unemployed

mothers to make them economically independent so that they can lead a respectful

life.
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(vi) Need to expedite construction work of Handloom Textile Park in
Virudhunagar parliamentary constituency, Tamil Nadu

SHRI MANICKA TAGORE (VIRUDHUNAGAR): The Union Government has
identified Virudhunagar in the southern part of Tamil Nadu to set up the first
handloom textile park in the country. The Union Government had also announced
in the year 2009 to set up 5 such parks across the country. The foundation
stone had been laid and some construction work had also been started to set up
the handloom textile park in Virudhunagar with an investment of Rs. 4750
million. It would likely to provide employment to 50,000 people in the locality.
Apart from this, the State Government of Tamilnadu is also investing Rs. 250
million to train weavers in modern design and technology through National
Institute of Fashion Technology, Chennai.

In this connection, I would like to draw the attention of the Union
Government that no action has been taken to complete the work relating to setting
up of Handloom Textile Park in Virudhunagar. Virudhunagar Parliamentary
Constituency in Tamilnadu has many educated, skilled and semiskilled
unemployed youths who are forced to migrate to other parts of the country
for their employment and business. Lots of problems are being faced by the
weavers, handlooms and power looms industries in this constituency and its
neighboring areas. Recently, there were incidents of suicides by the power loom
weavers in my constituency due to lack of regular jobs, inadequate wages,
indebtedness and resultant harassment by the micro-finance companies, closure
of power loom units on account of piling of unlifted stock and non-availability of

loans from banks.
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If the proposed Textile Park is established, all the weaving families will
be benefited and this will turn this industrially backward constituency into a
developing industrial constituency. Therefore, I urge upon the Government to

expedite the work relating to setting up of a Handloom Textile Park in

Virudhunagar at the earliest.
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(vii) Need to shift Directorate of Floriculture Research from Delhi to
Bharatpur, Rajasthan

2 o e (WaR): Reell d 9RA o e aRue ofdiia Fewmed o
(FARIPeaR) PRI & S o H Bl Wl DI Fordl Ud IqD AJAET PRI H o 83Tl © |
foeelt # ¥' PR 8N & HRU fFAE B T9HI 91 AW T8 g ke g 1S9
FMeeTerd 1 [Pl & 414 BHR ITH] RN B HHH DR TP G DI MY 390 Pl
e e Ud fadr R § gerdn el | ORI B WRAYR &3 W & 8 Sl
feeell, STRT Ud SR & HYd & Ud I8l & (A &l HN Yd qgurer & Fadd & U4 §
Hs ATl A el D WA W BRI © ot gl fieel vd A= e’ @1 81 jE 2 | pal
FH AR Wl BN B BRI TG W by PN D BH JHIRA © IR HoA Wl
(FARIPeeR) & BRIGAT F 31 BEl B H Aeg el iR B W fFezmey &1 # ol
PR H BB weg Aol | Pt Wl & oy a8 & Sdarg sgpd & | R fhaE 9
Bl B WA H T8 WY W WY o @ 8 | UAYR DI 3 S BT QYR qSh A g ¥l
AR B | 39 &F W UG Ud wied wId Al Bl WA 2 | Poll B Wl B I 5
e qieT vl @ ol B R ST hdr @ @R Gt & Fafa feet @ ax
faeft &1 1 R S Haar 2 |

WHR I JRY & & Foered o Wdl ael (FdlibeaR) b1 fooell 4 aRAgR
ARG o S foad feamt 1 ofde 3 fde o fid 9 Ud <9 & ot Wl B
gorar e 9 |
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(viii) Need to run weekly express train Una Himachal-Nanded Sahib from
Una, Himachal Pradesh

st srRm RiE o (FIRR, Row.): 7 Yo 7= wEeg & &\ § o e § 6 e 9o
ay 2013-14 H TAHIC ¥l HA 7 S-EATEe-Tios Alfed AEed Ve Ml Fel b
IV B oY, W 1 Jells, 2013 DI T3 FHI AR H IH FA-ZATAS Yo Bl g9y I
T SH-USg ¥ I AT fhar 1 2 | fRered yew wifa i § 1 o WReR &
9 YR & (Ui ¥ A Q9 @ S, f[aRNeR g W B Bl Srhrd ugdl © |
feArad gqer & BRI A <9 B WIS WR oW B GRI H 9 § | 39 D] AAIGd
A e | T R e & g % e od Sl | GafE JgIRT dTaT 941 b bt (R
g, ! 9gaq AIan © e anfiie g | S Bl Aics Alfed A Sre &l I a1 © |
;AT AH-AIRoft § 9Nes BRb 39 S Bl ST A TAR™IT WY | 34 YT W WX 3H-
3ERT Yed WA Bl Sals BIE BN & PR fFHEd ey & UL DI Ud SR airi
RICHH A dTe} Wbl ©, [Sd HRU a=di, AGASll U4 Jgi Dl Sax qAT T H U1
Bl § 391U Yold WIehH & oidls 9@l ST delT IFE-3TIRT Yold 9 TR RS9 dreex
RIUG fFaT Sy 3R 99T H X7 9161 TGS @ A W Neld WA B WU B Sy |
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(ix) Need to upgrade Kendriya Vidyalaya in Barwani district, Madhya
Pradesh to Senior Secondary level and also take measures to construct a
building for the Vidyalaya

sft Ap-IRTE Aeial (WRAA): § WAR & O W A9GT a3 7T Q¥ & el gdr a
3R faalr T =arear § | WX WNEy &3 H U s [qurey wifid 8, dfed 59 ey |
1091 % B BT B | TS BROT &5 & AN DI U gl DI M Bl U8 b fol¢ uRY
W B 8§ | M &I e & oy g Wpall § 1131 # yawr 761 e o 2 | 9
BRU g2 TSl 4 H Bled & (o AWGR & | A el anfear® aged Rfen & | s
faemera &1 ol q U wad e 2 s forg fen delaer gsar gR1 ol S dadt
HTIATEN quT B ol TS T AT HaT FAfor H o & aremelt @ W R e e mm g | S
faermery e &g SraTed HIuTd & B8 IR ARG B b dle W HaT I BT B Bl
qrr g |

W =i {3 A R 2 6 fUws qon snfeardt forel § 1131-1241 &t wersi &l
R & qA1 wad o & fofg ahred e S @t Y |
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(x) Need to appoint permanent teachers in Jawahar Navodaya Vidyalaya in
Mota Bhandariya village in Amreli parliamentary constituency, Gujarat

# ARANTS HIBISAT (3FRE): BN FHGT &3 A H, AT HeRAT T H Ueh STarex
Jarey fqemery 8, fIgedT dared b5 bR gRI BIdT & | AYaR 39 Whol & 3feldl gAR
FHGT &F H DIs A1 Tpd T8l 2 H Uh b [TaTed & [y ®vs WRBR DI Py IR T
@ WEH W AT WG WF D AR YABA B A ¥ e B, AT e WER
g1 39 3R &1 T8 fea v |

@ D WY IE HEl TS W81 ¢ [P 39 Wl Bl YH gV 5 a4 W B gb o, olPb 59
faenera & worg Rerdt @ Fgfaa 8 8 g €, M Tam B oy srerrs e W W E
W el B 99 9% I TS Al § 99 9P UGN © IR PP G U¥EN I WP BIS
d ¢ 3R 319 o faare # fase $hcdl & Wy werm 12df 9b R & TS &, offhd Tgl
3re et & awrd & 1 8 T & et € iR T & e vd e & e §
I W B JUTT B BRI A1 W [T SN s WRBR gRT AT a1 9rar g 3R
el AT § 3o aed & AHieT @ fy gre we Jedl § 3N IS AE AAUTIh 3ru-
3T e B AAST Bl bR AR 2 [ BN g=d &1 9y BT a1 BN | AT 31 e
® IUE D PR I8 (AT Up A1ER fdened 7 61 7= wR &1 8 T e |

S 37T ol Bl UB ST DR Gl I8 G Bl el © 3R H PR A {4t el
g [ Sieg A Sies 39 ol H Bebed! & AJAR WTS el &1 [gfa o1 S arfes srarer
TAIgy fIerey & 9@ Ud gl @ Iouldd HidST Bl 9T S A IR S AMHHATTDT Bl
o @1 R fFar o1 F® | B A ? {6 39 W R PRAE B AR el B M drel
Ioogel HA DI a9 H MY FEANT Y& Bl |
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(xi) Need to appoint Vice Chancellor of the Indira Gandhi National Tribal
University, Amarkantak, Madhya Pradesh from the tribal community

SHRI NALIN KUMAR KATEEL (DAKSHINA KANNADA): The Government
of India had set up Indira Gandhi National Tribal University in Amarkantak for the
welfare of about 8.5 Crore tribal population of the country. The objectives of the
Tribal university were to conduct studies on various cultural and other activities
like art and folk literature of the Tribal population. The university caters to the
tribal's long cherished dream of higher education. The tribal people are rich in
cultural heritage and skilled in art and craft but they are still marginalized in
respect of higher education as well as in other walks of life. Now in the present
age of globalization, the world has shrunk into a village as the society has
advanced in technology. But the tribes, who are the custodians of Indian culture
in real sense, are far behind in this race of advancement. For their upliftment, the
University should play a vital role in helping the Government of India to
formulate policies pertaining to education, employment vocational skill,
community development, self-employment opportunities etc. I am of the
opinion that the objectives of the National Tribal University would be achieved if
a right person having appropriate knowledge of the tribals is at the helm of affairs.
So I would urge upon the Union Government to ensure a scholarly person from the
tribal community should be the Vice Chancellor of the Indira Gandhi National
Tribal University, Amarakantak, Madhya Pradesh.
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(xii) Need to provide adequate wages and social security benefits to beedi
workers in Kaushambi district, Uttar Pradesh

N fors FAR (Brem): < F G AR B F@ FISl H g | DR U (SR
TSR W 1 ARG S g9 dTel AABT BT W07 s, ARG, NerfOrd MR IR B ET B |
BOIR FI$T T Bl Holgd 65 WYY DI S8 45 WA <d & | d1$! #Ab qedi & Ugls & oy
(BTgR) aSH®T &l HeAd, AT oG 45 TR, TS WRI & (Y 3 ARG QT 78l o
ST REIE | BIS & | 25 §OR AT T8l &A1 Sl, 85 Ufererd HASIgRl @ U BT 78l © |
HRA WRHR 5 JAed SWa 45l @ dwpiadl ar] &x Ud anfl siftraiiRal & faeg
BRIarE! &l |
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(xiii) Need to provide adequate compensation to people distressed due to flood
in Sant Kabir Nagar Parliamentary Constituency, Uttar Pradesh

3t o7 TR S% P At (WA FAR TR): § IWSHR BT &9 Qdiad d 59 ay 99
aul & PR I Iq1¢ B AFG B Hed ¥ AT ArEar g | 9 WY 916 B DR GG
Id PR TR & Aealda-a%i] 8gd BN 50 HIex db A4l & Hed & BRI dhe T oy
AHel Mg gIfad € e HF 9 97g | JWIfad € U9 91 B RO 39 A D AN Bl BT
fGardl T AAAT BAT TSdl & 9AT 39 TMal & AN DI I8 B Dy AT T8l ¢ |

SUE WUSH @ Jad AW & SIASTRAT P STaTd SR W1 AT | Q¥ & SrfdreRal ud
&Y AABIRAT B IR AY B BRUT 50 HICX & ATHI WSh <& AT IR HTERT Tl Bl
Ul 379 TEl db ugE wel & | R depsi Wi Sl SHYE WA DR TR H g ql S-u
& el # Ul 4R B W g ARE W AW V@l B | M D AN AU FE ABR AU
el U ReCER] & I8 TaRA PR W & | 5T U4 e JAfEBIRAT & ATIRATe! & BIRvl
3 IqT FSH e AT 3R Al AN 37T DI SRR HEYH PR I8 © AT ANl D 3R
IR IRAN g, AS®h He O & HRU IMaFmT ff WA &1 T ¥ 3R AT g8 kg W
g, 3R |l WY ¥ AT Ud ggg PR ol oidl al Fsd Pl Ud IAD AU B 3],
M T4 BAAT DT AT ST Fhal AT, TR Y WRPR & gRI 39 a9 R B1g ff Sfaa &ed

& ST AT |

AT A 3T 7 5 39 fawy &1 iiar 9 o gy fhell Sl e golit 9 i
PR PR AN ARBIRAT BT I A faetary &1 ff e &7 &1 b B |

4f STIE Ad PR TR & SRR ART TR [GAT AR 8 91 9 916 D DR
g e fRufY afd saia &1 1€ 2 | o o 2 fF SHue 9 SR TR & d1%
gHTfad ANl & o agTHE STt Ted N ¥ S #eg Sifdeld Ua &R & H oY |
qg | yHIfad M & RN &1 gaaiq Sifcreiier fhar S ok 9iasy # Si9er ud pudl @
S| Qd 7T 371G JRIAT B & oy |refe Iury JHfRad dRam &l B o |
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(xiv) Need to undertake construction of railway line between Khagaria and
Kushewar Sthan, Hasanpur and Kusheswar Stahan-Sakri and gauge
conversion of railway lines between Saharsa and Forbesganj and Madhepura
and Purnia in Bihar

N e o wea (Tnfean): R s T59 8 @NaR Yo @t 980 & ¢ | fier I
& Yd-A8T Yeld BISNYR 3fcfd, WIRAT F PHLUTaR WM, SATIE-HUWR WF- FHY T3 el
ST Ao Td HeRdr 9 BRISATS d97 A9 ¥ iRl e uRacd T @ Wi
AT 13-14 A9 U4 g3 o | S AU & B €4 A0 A T B HRor o gRr T8
/T | giv-2 WER & 9 ¥ g9l § I X AT & 0 S Tl a9 qF g
PR BT AT XA HAT BT B I8d © | BT N b IH XA T BT 10T goi
&l el &, O 39 &3 & Wl &l UK BfSATS 81 %8 & | gRarerr & o ard e wifa
H A & PR IAD AN H UG gig Biell S W&l 2 |

3 NI HAT IR URATST & HM YU B B oY GATE GRS BT AdeT dR
o v gl aRE |
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(xv) Need to protect Indian fishermen from attacks by Sri Lankan Navy and
take measures for release of Indian fishermen languishing in the jails of Sri
Lanka
SHRI A.K.S. VIJAYAN (NAGAPATTINAM): Even after repeatedly bringing to
the notice of the Union Government incidents pertaining to continous violent
attacks against the Indian Fishermen in our own waters between the coast of our
country and the island nation of Sri Lanka, especially near the shores of my
Constituency, Nagapattinam, Tamil Nadu, the ill-treatment by the armed forces of
Sri Lanka meted out to our Indian fishermen goes on unabated. Even recently,
many fishermen from my Constituency were brutally attacked and were abducted
by the Sri Lankan Navy. Presently, about 100 fishermen are languishing in the
jails in Thalaimannar and other places in that country. Since there families are
undergoing mental agony and sufferings, I request the External Affairs Minister to

take immediate steps for the release of all those fishermen.

In all these years several fishermen have lost their lives, hundreds of them
have been seriously injured and thousands of fishermen have lost their catchments,
fishing nets and even their boats thereby seriously affecting their livelihood. The
continuous sufferings of the Indian fishermen at the hands of the Sri Lankan Navy
is a cause for worry in Tamil Nadu and the same needs to be addressed by the
Union Government urgently.

Hence, I urge upon the Prime Minister to evolve a coordinated mechanism

to help save the lives and livelihood of our fishermen.
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(xvi) Need to declare 19 February - the birthday of Chhatrapati Shivaji
Mabharaj - as ‘Rashtra Bhakti Prerna Diwas’

sft IO g, G (AEe): § AHarars favade sEufa Rt 7ERS @ iRare @1 fawy
WHR D AAE H o drear g | favg ved R 4RA @1 yioer favady wAafa Rarsi
HERIS @ A W O O & | gRY, SR, 44, W, 3Tefordl, 9gdl, Aeqd <2l &
fvafdemedl & wI=ae el o & foav favader woufa Rash werm &1 Sfaw a3
JerIT ST & | STARGT Bl Wi &) dTel faga=m| o1 eiel & foU a9 TR Iy RS
W forar 2" ug WRe waufa Rash @ #ddl & &' WRd &l H9d siaerd dEifiG,
ST, SN Ud AiRgiad gie 3 JoHl &1 81 ¢ | fa aRfRifa 9 vede s
AT A Hehloqd WERTST QATESH Tl FAT IICHTAT STotars - JF Rarsl ®1 @RS dehed
H e e 9RA & AN BT IS gIavel | @RSy A yard fhar | g |
SOl IS Shifel AU Rrarsll #eRTST &1 e AR Aha g8 & | 3k § WRDR A AN
FRAT E 6 TRHR wAuld Rars 7gR &1 Jed (19 HRav) d  rsgHfad w-on faq” &
0 H AT Y, O < © 99 a7 off Sewfad @ IRom S & e |
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(xvii) Need to accord approval to the proposal for construction of a new
reservoir in Nasik, Maharashtra

N TR Yolaa (AR®): A ARG A9 &7 § FIqheaR a0 ¥ Aol & oy <1 faeer 4
ST 3T & | TR WI8” @ TG 16 oRd 921 65 g frel 1 Sardl & gat © | iR
7 9 9T Al 9 U e, sead aor i & foTT gfer Siar © iR Wit § it ol
gAY Rl A BT 911 g, $9lely I8 iR U a9 WR DI Aol TAqeedR § A B
AT ARG, WRBR 7 It § 3R a9 #37ed 3 faerens & forg oot 7 | R STemery &
N @ 9 B FE ekl 8 98 70 9 R 2 | fed-me s@nfe S B @ B 39
SRR W U B yaTE HF Bl 7 | 39 fied (Riee) e & fau WReR @1 1500
HRIS WAl MY | SAFAY 600 HRIS H $Q AV g9 I AToHT Uil I HATad § f<oig
o1 @ foU AW 8 | ¥E RORERR QX1 BN A ARG 91 W Hel A drel i a4
el & 9gd o e | 3FR I8 RORaRR & aaran 747 a1 10 A & a1 J@r i
& forg ol el el vd 1R weR & S € 8 9hd © |

3 H WEAT a9 HIA P Sfeq A Slea JuIeldl bl THRAT A AMGDR AN B

&I faEardes el SR g |
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(xviii)Need to include dalit Christians in the list of Scheduled Castes

SHRI C. RAJENDRAN (CHENNAI SOUTH): The issue of inclusion of dalit
Christians in the list of ‘Scheduled Castes' is being raised by the dalit Christian
groups for a long time. However, the definition of SC in Constitution
(Scheduled Castes) Order, 1950 is restricting the dalit Christians and they have
been unfairly excluded from welfare measures, like reservation in educational
institutions and employment in public services.

The National Commission for Religious and Linguistic Minorities headed
by Justice Ranganath Misra said that caste is a social phenomenon, shared by all
the Indian communities, irrespective of their religion, and concluded that any
religion-based discrimination in selecting particular castes for affirmative action
will conflict with the Constitution.

Hence, I request that the said Order may be amended so as to treat dalit
Christians on par with the other Scheduled Castes and they should be included
in the list of Scheduled Castes annexed to the Constitution (SC) Order, 1950.
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(xix) Need to provide relief package for drought affected districts of
Tamil Nadu

SHRI P. LINGAM (TENKASI): During the year 2012-13, Tamil Nadu witnessed
unprecedented severe drought. Monsoon failure during Kharif and Rabi seasons
and non-release of Cauvery river water to Tamil Nadu by Karnataka have led to a
pitiable situation leading to loss of crops. Union Government failed to insist upon
Karnataka to release water of Cauvery river to Tamil Nadu. The farmers were
forced to take loan from money-lenders, who charged exorbitant rates of
interest. The farmers pledged their jewels and houses and at times they even
sold them so as to arrange for irrigation and to protect their crops. Because of
losses due to drought, farmers were compelled to commit suicides. In this
situation, the State Government of Tamil Nadu announced all the districts in the
State except Chennai as drought affected and executed relief measures. The State
Government provided financial assistance to the drought affected farmers as a
relief measure. Jobless agricultural labourers of the Cauvery Delta region were
provided work under Mahatma Gandhi National Employment Guarantee Scheme
for more number of man days by the State government. The State Government
has demanded Rs. 19,555/-crore from the Union Government as drought relief
package. The Union Government had also sent a central team to review the
drought situation in the State. Even though there is adequate monsoon rainfall
this year, the drought like situation still prevails in Tamil Nadu. The farmers
could not cultivate again due to want of money and the problem continues to
prevail.

In order to make farmers in Tamil Nadu to engage in agricultural
activities, I, through this august House, urge upon the Union Government to
provide immediately a relief package of Rs. 19,555/- crore to the drought affected

districts of Tamil Nadu, as demanded by the State Government.
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(xx) Need to grant a special economic package to provide relief to people of
Western Ghat region, Maharashtra

SHRI RAJU SHETTI (HATKANANGLE): Recently Western Ghat area has
been declared as World Heritage Site. Ratnagiri, Sindhudurg, Raigad, Thane,
Pune, Satara, Sangali and Kolhapur districts of Maharashtra come under
Western Ghat region as also Dajipur and Chandoli Sanctuaries. Due to
restriction imposed by the Ministry of Environment and Forests on the local
people of the villages under the Western Ghat section, they are facing numerous
problems. Their livelihood is dependent on the rural economic activities
pursued by them in this region. Due to sanctuary and forest area, incidents of
intrusion of wild animals into human habitation have also increased and hence
the animal rearing for milch and draft purpose has become very difficult. In
addition to this, day-to-day farming activities have also stopped due to huge
damages caused by wild animals. Due to all these reasons income-generating
sources/activities of these people have been completely stopped.

Keeping in view the above, the Government of India is requested to grant
a special economic package to overcome the problems of the people and
provide assistance to the distressed people of Western Ghat region,

Maharashtra.
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QUMY AT @ § U aR R SrRIE B, # Hed & Al Gewdl I IR B, A
orer Rg Sfl, AR SR S, S g |

. ()
QI ARG @ MY 9 MRS B8 & HaR &, Hudl A a0 Y| o g off, A9 qra
gl

.. ()
[UUfY ARG ¢ § UF 91 dedl dredl gl BN UFSIY & AN RRINT ES 81 TR 9
FET BT 3 WART PI, S U AedYUl WA 8, AT Gl & 199 377 & d8d qedqul
vy o g1 B RIIRE e, S W AT 9ed 7 vs wedld W @ad &1 8 fh o &
67 URUC AN P W DI GREAT DI Ao B MRS & SRR | HUAT 319 98 1, # 3mq [
H IRY BT S 3H 910 DI S @ 8, MY 39 A& DI AT |

. ()

[ HEIGT : 3MUBT dlol Bl AT S| 3MThT W FH < |

.. (o)
QI AEEA ¢ ATUBT FHY <, HUAT AT U1 SHT8 W SR | Y T SR | ST A1 a3+
& fofg @g &1 &, o Huan 90 S|

.. (e
MR. CHAIRMAN: Kindly take your seats.

... (Interruptions)

MR. CHAIRMAN: Now you must go to your seats because then only you will be
given time by the Chair at the appropriate time. This is my request. It is our
responsibility to see that the House is in order.

.. (e
|l AEGT : AT JeEa Soff, SER A |9 93 gl A Praen 75 St 79t /g 2
MY 93 S| MY 39 fAwy WR eFR a9 @1ed & a1 A SIIer 741 St J@l di9g 2
WRBR Bl Delfded Rl gl 8 ARbR &1 WHfed Iaxaldcd gar 81 I Uh
HE@yUl fqva ISMT )l 3MUD! I A9y BT IR A1V § ARBR & DRIl H3A1 A HE b




20.08.2013 63

a8 SR <l AW B BT ared AE PR Fehd | § ARBR B DA HA A B B a8 AU
ERT IOIY Y U3 HI Sad | 3T AHfed ITREIIE ® M DI S 81 $89H 37 Dl

S99 &l ST §dhd | You cannot put pressure that only the hon. Prime Minister will
have to make a statement.

... (Interruptions)
MR. CHAIRMAN: Hon. Members, you are well aware that the Government has
collective responsibility. The hon. Coal Minister is ready to reply to the questions
that have been raised by Shrimati Sushma Swaraj, the hon. Leader of the
Opposition. Now, the hon. Coal Minister will reply. Please maintain silence.

... (Interruptions)
MR. CHAIRMAN: This is not a precedent. Shri Yashwant Sinha ji you are a
senior Member of this House. This is not a precedent. If you have raised any
question, then I will ask the hon. Coal Minister to reply to that. Kindly maintain
silence. This is not a precedent. How can this House run this way? 37 |9 Hif-=R
a1 €1 g & Sar 9 |are Serdl gl § draen Al 4 & 6 9 9 |ard &1 949 <
3R MY {&H DI 39 ORE A FAGH al o B ST & 9fd W $& TaEad gl 39 Fad A
3MYep! ITR AR | SRAT S, Ueh Hew@qul a9y J8l a1 uferuer 7 Iorn gl § dryen 441 4
HEM 6 T Ja9 | Afp FeT H o9 AT BT R W, 37T FeT DI AR |

... (cgagm)

12.06 hrs.
At this stage, Shri Uday Singh and some other hon. Members came and stood on
the floor near the Table.

MR. CHAIRMAN: The House stands adjourned to meet again at 1 p.m.
12.07 hrs
The Lok Sabha then adjourned till Thirteen of the Clock.
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13.00 hrs.
The Lok Sabha re-assembled at Thirteen of the Clock.

(Shri Francisco Cosme Sardinha in the Chair)
... (Interruptions)
MR. CHAIRMAN : Nothing will go on record.
(Interruptions) ..."
13.0 %2 hrs

At this stage, Shri K. Narayan Rao and some other hon. Members
came and stood on the floor near the Table.

... (Interruptions)
MR. CHAIRMAN: Let us continue with the legislative business.
... (Interruptions)
MR. CHAIRMAN: Hon. Members, please go to your places. You have made
your point. Now please sit down.
... (Interruptions)
MR. CHAIRMAN: Hon. Members, please allow the House to function. We have
to take up the Bill.
... (Interruptions)
MR. CHAIRMAN: You have made your point. Please go back to your seats now.
Every Member has his own problem. You have made your point. Please sit down.
... (Interruptions)

MR. CHAIRMAN: The House stands adjourned to meet again at 2 p.m.

13.02 hrs

The Lok Sabha then adjourned till Fourteen
of the Clock.

* Not recorded.
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14.00 hrs
The Lok Sabha re-assembled at Fourteen of the Clock.

(Mr. Deputy-Speaker in the Chair)

14.01 hrs

At this stage, Shri M. Venugopala Reddy and some other hon. Members
came and stood on the floor near the Table.

... (cFagm)

Iurene ARied: Refe # fhl & a1d 81 S| HUdT F&d el AR, MY AR 66 SIgd |

(Interruptions)
IS FRIGA: HUAT 98 MY, W& Pl @l Qg

... (cgagm)

MR. DEPUTY- SPEAKER: The House stands adjourned to meet on Thursday, the
22™ August, 2013 at 11.00 a.m.

14.02 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Thursday, August 22, 2013/Sravana 31, 1935(Saka).
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